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THE HON'BLH ivR. JUSTEE V. S. MALJMATii , CHAlRiVlAN

THE HON'BLE iVR. P. T. THIRUVENGADAlVl, MEfVlBER (a)

R. S« Gupta S/0 Kishore Lai Gupta,
Inspector (Retd.) ,
Central Excise, Division Ghaziabad
R/0 SJ-37, Shastri Nagar ,
Ghaziabad (UP). ... ;\pplicant

None for the

Versus

1. Union of India through
Secretary , Ministry of
Urbah Development,
hfew Delh i.

2. Assistant Controller. Central Exc ise ,
Division Iifo. II, Ghaziabad (UP),.

3. Pay S. /^counts Officer,
Central Exc ise Col lector ate ,
Mesrut (up).

4. Assistant Estate Manager,
C.G.O. Building,
Hapur Chung i, Karaala Nehru
Nagar , Ghaziabad (up) . ... Respondents

None for the Respondents

ORDER (CRaL) .

Shri Justice V. S. Maliniath -

None appeared either for the petitioner or for

the respondents. The satne was the fate of the case

when it reached on the last occasion. As it is a

very old matter, we thought it prcper to look into the

records and dispose of the case on merits.

2. The grievafxe of the petitioner is in regard to

the withholding of s portion of the DCRG amount due

to him on the ground that the petitioner is liable to
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pay certain amounts in respect of unauthorised

occupation by him of the quarters. Frcm the materials,

we -are satisfied that the petitioner was in

unauthorised occupation of the quarters. It is on

false representation that the petitioner secured the

acc oniniodat ion. Vi/hen it was discovered subsequently,

the authorities set the matter right and levied the

amount payable by the petitioner for unauthorised

occupation. Obviously, the petitioner vjas guilty
of securing the allotmenrt of the quarters on false

representation. Tha petitioner not having come with

clean hands, we would be justified in declining to

interfere. Even on merits, as we are satisfied that

he was in unauthorised occupation of the quarters

justice and equity require and entitle the respondents

to retain the amounts due to them out cf the ECRG

amount payable to the petitioner.

3. This application fails and is dismissed.

No costs.
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( p. T» Th iruvengadam ) ( V. S. Malima-Ui )
iVember (a) Chairman


